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Orlglnal ADpllCawlon No. 316 of 2004. — ~ — -~

1¢G.Pet1tlon NO. __ i - -
L'ontvmot Pet.ltlon NOo . s o e o o mm e TR "
Rev_Lew ADpllCat’Ol’l NOw | ot o o wm om e =
] -
A.)licant3° G irish Chandra_ Nath e

i) ] Sl e o e

Gens -

?AdVOca < for the Res;;ondents,-:—- Rly counsel

' i #rToanal”
e ogﬁcr of the
of the Registry ~y" - TDate g

‘“‘M’T moo T “‘713.£§.04. ' Presentz Hon'ble Mr.Justice R.K.Batta,
T, lJ{z ng'zﬁor; L LT " Vice~“hairman,
'“ “*df 3 SR : ) T+ Heard MreA.MeAbmed 1aarned counsel
 deposiicd wup;? Bh - 7 . fof the applicant. ‘
A‘ NO%?‘L}. ...... s '{ e : The Review Application was, filed
Ddted..,,\{.‘.‘m-.-g... cesverenavasnetusses |I .

'by the applicant to the Chief Operation
:Manager. N.F.Railway, Maligaon, ReEpon-
'dent No.2 which is pending for disposal
ibefore him. In this view of the matter
' the application can be disposed of with
_a direction to Respondent No.2 to dispose
'of the Review Application by speaking
rand reasoned order. Accordingly, Review
Application shall be disposed of by Ream
' .pondent No.2 within a period of three
:months from the date of receipt of this
(bf/ :order, T£ not already dispose of, without
' fail,Compliance of the directions of the
‘ Tribunal, be filed after three months
. by the Respondents and matter be put
‘up on board for this purpose only.

Application is disposed of in aforesaid
terms.

]

Copy of the order duly authenticag_
.ted be furnished to the learned counse.
, £for the apflicant. @c

' Vice~Chairman
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A 4.4,05, Neither the counsel for theappl?.gant;
nor the Respondent's is hot present: ﬁ’f )
= _ 4
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Post the matter on 11.4,905.

D"

'1m Vice—CIa man
11.04.2005 The O.A. was disposed of en 31.12.
’ 2004 at the admission stage itself. Now
o the mateer is coming up fer reporting
compliance. Nebody appears for the res-
. pendents as on teday. Hence netice te
the respondents, returnable aftor four

weeks. .
Poct on 11 5 020050
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R T T TP i{,\,uw RO learned counsel for the applicant.
o
L i37Lf/QWf and Dr.M.C,sSharma, 1earned counsel
) ) . for Railway Respondents. In view of
Dﬁ 7). ¢ Loz wé.he cmpliance report the matter 13
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LN THE CENTRAL ADMINISTRALIVE %RtBUNxL o E '\
GUWAHATI BENCH, GU&AHATf’” shetinl - b :

-

IN THE MATTER CF
- 0.A.%16 of 2004.

Shri Girish Chandra Nath e Applicant
- Versus '
Union of India & Others e "~ Respondents.
AND ' | |

- IN.THE MATTER OF
Compllance greport on Hon ble Tribunal's order.

In compliance with the Hon'ble ‘Tribunal's order
dated 11.4.2005 a copy of letter No. T/a/54/01 O2/LM

- dated 08.02.05 addressed to the appllcant under reglstered

A/D is submitted herew1th for favour of kind information
of the Hon'ble Trlbunal '

Date - o4.o5?2§05. | | ﬁku%%%/,,//T Sj&”‘g

Dr.M.C. arma

- Encl: One. ‘ ' Railway Advocate.
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Shrt CGirish Chandra Nath, Ex-RASAMCGHY ot LY O (Removed)
/0 N.K. Das.

Railway Qrs. No 3 10/B

New Guwahati, Ratlway colony,

P.O. Bamunnmaidan, Guwahati-781021.

Sub: -An appeal made by Shri Girish Chandra Narth, Fa-RASNLRYO
/L}WU'L % agamst imposition of punmishment Vide NIP No 1/2/5-101 ()“ LA dated
1‘3/2’()3

s gpeos -
ou Relr - Your appeal Noo Nil dated: 0179/05. Address o CONNalizaon,

oy Q&M)wﬁ Guwahati,

With relerence to above, vour appeal has been reviewed by CONEATLG
(revisioning authority) whe has passed the following observation:

“ After going through the case file, } have come to the conclusion that
charges have been proved beyvond a reasonable doubt, and punishment
awarded is commensarate with gravity of offence. I feel that there is no
need for any revision at this stage™.

(13NN Rao)
Divisional Operations Manager \'1)
N KaiTway, \ugr(lixﬁf.z.

A

Copy to: - Shri A.Sengupta. DPO/LMG torinformation in reference (o his et ter No.
E/Court/316 daged: 02/02/05.

Copy to: -GM (P)/MLG’s fegal cc]l for information in reference with CAT/GHY s arder
dated: 13/12/04.

Copy to: -DRM (PYLMG's legal cell for information.

Copy to: -COM/MLG for kind information

Copy to: -C OS/LT cadre & OS/FS at oflice for information

(MR Rao)
Divisional Operations Manager (PH)
N Railway, Lumding
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| Girish Chandra Nath .. Applicant.
TG&"‘"” oo - Vs =

1 Union of India & Ors.

eve. B .. Respondents.

b

TR T I IUW R st et e+

LIST OF DATES

The-applicant was appointed as Temporary
Assistant Station Master in N.F. Railway,

03,02.99

ANNEXURE-A, PAGE ~16.

While the applicant was working as Assistant
Station Master in Kamakhya Railway Station and
a averted collision occurred between 5657 UP
Kanchanjangha Express and 2435 DN Rajdhani

Express.

12412.,2001

o

A committee was constituted with Chief Safety
Officer, Chief Signal Engineer and Chief Motive ,
‘ Power Engineer for fact finding enquiry and the
‘ Enquiry Committee submitted its report.

ANNEXURE~B, P-17_to_29.

304142002 A Memorandum of charge was issued to the N,

applicant,

The applicant submitted its reply denying all
the allegations,

08.02.2002

An Departmental enquiry Committee was ,
constituted and the Enquiry Officer submitted WT
its report to the Disciplinary Authority., o

No copy was served to the applicant. ?

05.,08.2003 : The applicant asked for a copy of the Enquiry
Report.

ANNEXURE=D, PAGE=32.,

0eel



'21.04403

22,07.03

01.09.03
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The removal order was passed by the Senior
Divisional Operation Manager.

ANNEXURE~-E, PAGE=33,

An Appeal was filed by the applicant.

ANNEXURE=-F, PAGE~35.

The said appeal was rejected by the
Divisional Railway Manager,

ANNEXURE-G, PAGE=32.

Appea_llfqr review a_bplication was filed by
the applicant to the Chief Operation Manager,
N.F. Railway, Maligaon, which is pending for

final disposal. : T T
~ ..—-“.‘:_—-________:..-..ﬂ
ANNEXURE=-H, PAGE-40.
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. BEFORE THE CENTRAL AD ETRIBUNAL :
| GUWAHATI BENCH : AT GUWAHATI.
Original Application No. 316 /200_4.
Sri Girish Ch. Nath.
- VS -
Union of India & Ors,.
.. Respondents.
I N D E X
™ Sl.No. Particulars Page No.
1. Original Application o 1 - 14
‘ 2 Verification -5
3. Annexure - A . .6
4, Annexure - B . - AT re2A L
5. Annexure - C . - 30t 31
6. ‘Annexure - D - - B 3 ’
Te Annexure - B . 33 “
8. Annexure - F . .35 T &
9, Annexure - G . e 39 )
10. Annexure - H . - do—=h
A Annexure - I 44
12. Vakalatnama

Filed by -

A Mot 4D,

(ADVOCATE)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :
GUWAHATI BENCH : AT GUWAHATI.

Filed by e apph

An Application under Section 19 of the
Central Administrative Tribunal Act,

1985.

ORIGINAL APPLICATION NO. < 16 /2004,

Sri Girish Chandra Kath,

son of Sri Gopal Chandra Nath,
Assistant Station Master, (Removed),
Kamakhya, N.F., Railway,

Guwahati - 781011, ,
C/o. N.K. Das,‘Rly.Quarter No.310/B,
New Guwéhati Railway Colony,

P.0. Bamunimaidan, Pin_Code—781021.'

... Applicant.

- Versus =
1) Union of India, represented by the
 General Manager, N.F. Railway,

Maligaon, Guwahati~11.

2) Chief Operating Manager, N.F.Railway,
Maligaon, Guwahati -~ 11,

-

Contd. . .P/2 »
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3) Senior Div181onal Railway Manager, f%%
I
V(!

Lumding, N.F.Railway, Lumding,
District = Nagaon, Assam.

&

V > . (8
4) Divisional Railway Manager (Safety), Q§§§§

N.F. Railway, Lumding,

District - Nagaon, Assam. -

5) Area Railway Manager, Guwahati;
N.F. Railway, Guwahati.

6) Assistant'Operating Manager, Guwahati,
N.F. Railway, Guwahati, Assam.

»++ Respondents,

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS

APPLICATION. IS MADE 3

1)

ii)

II.

This Application is made against the impugned Order
No.T/2/54/01-02/1M dated 18-2-2003 by which the

applicant was removed from service,

Non-disposal of the appeal filed by the applicant
dated 1-9-2003. '

JURISDICTION :

III.

The applicant declares that the cause of action of
this application is within the jurisdiction of this

Hon'ble Tribunal.

LIMITATION ~ )
The applicant further declares that the application

‘ Con‘_td...P/3
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is filed within the limitation prescribed in

Section 21 of the Administrative Tribunal Act,1985

Iv. FACTS OF THE CASE :

M

1) That your humble applicant is a citizen of ‘India ¢
and is a perﬁanent resident of Morigaon District in
Assam and as such he is entitled for the rights and
privileges guaranteed under the Constitution of

India and Rules framed thereunder.

2)  That your humble applicant begs to state that after
his graduation he was Ineavedl of an employment and ban
he applied for the post,ofrAésistant Station Master
in N.F. Railway in response to an advertisement

published by the Railway Recruitment Board.

©3) That your humble applicant was selécted by the
Railway Recruitment Board for the post of Assistant -
Station Master and the applicant was sent for
training and after completion of training he was
appointed as Temporary Assistant Station Master in
the Scale of Pay Rs. 4506/— to 7000/~ by the Office
order No. E/45-1(TR-ASM)PV(T) issued under the
sighature of Divisional Railway Manager (P), N.F.
Railway, Lunding. u

A copy of the said appointment Order is
enclosed herewith and markedAas

' ANNEXURE - A.'e

Contd...P/4
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5)

6)

7)

-4 -

That your humble applicant begs to state that

initially your humble applicant was appointed as

o g{m% o Nelh

Assistant Station Master in Digyabora and thereafter
(o9 .

he was transferred to Gauhati asﬁggjﬁﬂm%,_Assistant

Station Master at Guwahati.

That your humble spplicant begs to state that while

your humble applicant was working as Assistant

Station Master at Kamakhya as a ;Rdﬁviéﬁ;;Station

. Master of Guwahati on 12-12-2001 there was an incident

of Avérted Colldsion between 5657 UP Kanchanjangha

Express and 2435 DN Rajdhani Express at Kamakhya at

: arodhd 5.50 hours.,

That your humble applicant begs to state that just

after the 6ccurrence of the Averted Collﬁsion a fact

 finding enquiry was constituted to find , out the

cause of the accident and to fix up the reSponsibiliﬁgg,
The fact finding Committee of Inquiry was headed by

Sri K.K. Saxena, Chief Safety Officer of N.F. Railway,
Maligaon, Sri_L.P. Singha, Chief Signal Engineer, .

N.F, Railﬁay, Maligaon and Sri S.S. Singh, Chief

Motive Power Engineer, N.F. Railway, Maligaon and after
conducting the enquiry, the Committee submitted its

report to the authority.

 That your humble applicant begs to state that the

fact finding enquiry constituted by the three Heads

of the department and expert in operation and safetly

of the train movement recorded the evidence of all

Contd...P/5
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9)

v
_5 - v

acc1dent and submitted its report with recommendatlon

£§
relevant witnesses and verlfled the spot of the :i%
g

A copy of the enquiry report is enclosed

herewith and marked as 'ANNEXURE-B!, i

That your humble applicant begs to state that the

fact finding enquiry committee while examining all
aspects of probability of accident came to the
conclusion that the signal system in Kamakhyavas not
interlocked as per the requirement and it is possible
to lower the starter signal without correctly setting
the routg.The Committee also came to the conclusion

that Shri Girish Ch. Nath, ASM, RRI Cabin setting the

- routewrongly and violating the provision of GR.35.38

so -~ i the driver of Kénchanjunga Express also
violated the provision of GR 3.81(1) & (3). The
Committee also recommended for future guidelines to
provide twin signal line i.e. Kamakhya Guwahati R

Section tokenless block working system.

That your huamble applicant begs to state that

as per the report of the fact finding enguiry Cbmmlttee,
the system of working between Kamakhya and'Guwahatl :
was defective on the point of safety,'the'negligence

on the part of the Aséistant Station Master for wrong
‘setting of routeand for violation of the signal by

the driver of Kanchanjunga Expresé contributed the
Averted Collusion and the applicant was not only

responsible for the Averted Collusion on 12-12-01.

Contd.. 0P/6



10)

11)~

12)

.13)

\
N\

E%
: N\
That your humble applicant begs to state that the

fact finding enqu1rv Committee after completion of

the enquiry ealled your humble applicant on 18/12/01 ?E
and recorded his statement in connection with the 'Q§§U

occurrence of Averted Collusion.

A copy of the statement is enclosed

perewith and marked as 'ANNEXURE-C',

That your humble applicant begs to state that on
30/01/02 a Memorandum of Charge was issued to your:
humble applicant by the DRM(Operating) Lumding,

leveling the chafge of misconduct. The same memo=- .

‘randum was issued on the basis of fact finding

enquiry report besides statement of witnesses.

That your humble applicant begs to state that your

humble applicant submitted his reply of Memorandum
of Charses on 8-2-02 denying all the allegations of
.chafges and prayed for leaving the applicant from

charged as alleged.

That your humble applicant begs to state that after
the reply of the Memorandum of Charges the Railway
/%uthorify appointed a departmental enquiry committee
by appointing Sri Ajit Xr. Sharma as Inquiry_Officeﬁ.
The énquify was conducted and the Inquiry Officer
submitted its report of enguiry to the Senior DlVl-'
sional Operating Manager without furnlshlng any copy |

to the humble applicant.

Contd...P/7
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15)

16)
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That your humble appllcant begs to state thet whlle

the Inquiry Officer did not hand over the copy of the
enguiry report-to your humble applicant by his applica-
tion dated 5—8—03a&gf&a copy of the inquiry proceedingﬁ§i7

{w&g&;

from the Senior Divisional Operating Manager and the
Operating Manager furnished a copy to your humble

applicant,

A copy of the said letter is enclosed
herewith and marked as 'ANNEXURE-D'.

That your humble applicant begs to state that on, the
basis of the enquiry report;on the basis of 2 de B
statement recorded by the Inquiry Officer the Senior
Divisional. Operating Manager by the Office Order No.
T/2/54/01=02/Li dated 18-2-03 passed the Order of
removal from service with immediate effect. In the

said Order of removal it was instructed to file the
appéél within 45 days to the Divisional Railway Manager,
LumdingQ

A copy of the said Order is enclosed

herewith and marked as 'ANNEXURE~E'.

That your humble applicant begs to state'that as per

‘the direction of the Order passed by the Senior Divie

sional Railway Manager, your humble applicant_fiied an

appeal to the appellate authority on 21-4-03.

A copy of the said appeal is enclosed:

herewith and marked as 'ANNEXURE-. ¥

Contd...pP/8 = -
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17) That your humble appllcant begs to state that the
| appellate authority, Divisional Railway Manager,
Lumding by his Order dated 29~7-03 rejected the prayer
of the applicant and instructed to file a review

>
)
petition to the next higher authority. | <S§é>

A copy of the said order is enclosed

* .herewith and marked as 'ANNEXURE~G!',

18) That your humble applicant begs to state that as per
the Ordér passed by the Senior Divisional Operating .
Manager, review appeal has been fiied before the Chief
Operating Manager, N.F. Railway, Maligaon, Guwshati-11
which was duly acknowledged on 1-9=03. | |

A copy of the said review appeal is

enclosed herewith and marked as 'ANNEXURE-H'.

19)., That your humble.apﬁliCant begs to state that though
"the review application has been preferred'to the Chief’
Operating Manager on 1-9-03 stating all the detail
facts and circumstances with the fact finding report; ad

Same 1s still pendlnﬂ for disposal till to-day.

20)  That your humble applicant begs to state that after
-the occufrence of the averted collusion and as per the
'recommendation of the fact finding Enquiry Committee)

the working system of Kamakhya has been changed by a
Correction Slip No.1 to the station working rules of
Kamakhya dated 26-5-2000 issued by the Office of the
Divisional Railway Manager (S) Lumding under Memo

Contd...P/9
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22)

‘responsible for the cause of averted collusion.

(

3
—9_
No. TK/XYQ (BG And MG). The contents of the Correction

Slip No.1 is as follows = _ : .
: . | ‘ Y
- "Ag Up Starter of KYQ Statlon have been 1nterlocmed§§5
with both North and South lines Up Advmnce Starter

The Page No. 21, 22 and 23 of Appendix-B to the
SWR of KYQ have been according Amended.

Replaced old page No. 21, 22 and 23 of
Appendix-B by new page 21, 22, 23.%

~

A Copy of the said Order is enclosed

herewith and marked as 'ANNEXURE-I',

That your humble applicant begs to state that the

~averted collusion at Kamakhya occurred on 12-12-01

and the correction slip was issued on 17-1-2002 and

corrected the system of working after intr'oduci'mg the

vsyStem of interlocked with both North and South line

in Up Advance Starters. So, it clearly proves that the
system of working in Kamakhya Rallway Station was not
safe as there was no interlocked system with the
advance starter prior to .the occurrence of the

accident., As such your humble applicant was not

That your humble applicant filed the review applica=-
tion before the Chief Operating Manager which is

‘pendlng for disposal and so the applicant have no

other alternative but to file this application before
Central Administrative Tribunal for redressal of

grievance.

Contd...P/10
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V. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

-10 =

1)

I1)

III)

For that your humble applicant is Class-III employee

“and he was appointed by the General Mahager, N. F.

Railway but the order of removal was issued by the

<L
, AN
Divisional Railway Manager, Lumding who is not the QSSéD

_ competént authority to pass such removal order as he

is not appointing authority of the applicant.

For that the applicant is not responsible for the

cause of averted collusion at Kamakhya Railway Station
on 12-12-01 as per the inquiry report of the Fact
Finding Inquiry Committee, The Fact Finding Inquiry

Committee in the report pointed out the lapses for

maintaining safety as the starter was free and not

. interlocked with the route system which was later on

rectified and interlocked system was introduced just

after the occurrence.

For that due to non-interlocking facilities of Starter
with the route system the signal operation was defective
which caused the averted collusion in.Kamakhya Railway
Station for which your humble applicant was made
scapegoat for the cause of occurrence and he was removqg
from serv;ce for no-fault of his own. The fact finding
Inquiry Committee suggested the recommendat;on for

safe running of train and the starter was interlocked

with the route system just after the occurrence from

2-1=2002 which proves the negligence part of the

"Railway administration. To cover up the defect and

‘lacuna of the train working system your humble applicant

was removed from service which is a harsh punishment
for the applicant.
Contd...P/11
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VII)

VIII)
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For thgt punishment of removal from service for the

above ihcident is dig =-proportionate to the gravity

of offence for which a lesser punishment may be

g

awarded to your humble applicant,

For that the findings of the enquiry Committee could

notlfix—up any direct responsibility by evidence that

the humble applicant is responsible for the occurrence

dated 12-12-01. In such a situation the removal from
service for the applicant is unwarranted in the present
case, énd a lesser punishment may be imposed to . .your

humble applicant for the negligentipart.

For that your humble.applicant is a family holder and
he is an only earn%ng member of his family and in the
midst of his life if he is removed from service in

this way he can not go for alternative job due to his

age and in that event his whole family will be ruin -

| due to starvation.

For that your humble applicant can be punished by
imposing a minor penalty for his negligence during

the course of performance of his duties.

ﬁbr that when the Fact Finding Inquiry Committee
could not come to thé conclusion about the involve-A‘
ment of the applicant by direct evidence for the
incident, he can not be removed from service as it

was done in the present case,

vCOntd...P/']Z
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X)

XI)

» 3
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For that it is principle of 1aw that before fixing
the responsibility, there must be some evidence which
was not available in the present case. As such the <3
U

removal from service of the appllcant is a harsh : ‘<

N

ke
punishment which canﬁmodified by a lesser punishment Q{&7

after considering all the aspects in judicious manner,

For that your humble applicant is nowhere responsible-
for the cause of the incident and only for negligence
part, if pveved he may be punished with lesser punish-

ment considering his livelihood of his family members.

For that in any view of the matter, your humble
applicant is not solely responsible for the cause of

the averted collusion at Kamakhya Railway Station

"and so he is not liable for any major punishment like

removal from service.

VI. DETAILS OF THE REMEDY EXHAUSTED :

po Pvmt'

There is no other remedy except filing of this

Application before this Hon'ble Tribunal as your

humble applicant has exhausted all the remedies

available to him.

VII. MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL :

The applicant declares that he has not filed any

'othéf application before any Court or Tribunal.

Contd...P/13
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RELIEF PRAYED FOR

It is, therefore prayed that Your
Lordship may be pleased to admit this

Lt P Y.

application, issue a Show Cause Notice

to the respondents and after hearing

the respondents may issue direction

to the respondents to set aside the
punishment of removal imposed against
your humble applicant for no-fault of
his own and/or pass such order/orders
for reducing the punishment and to
convert fhe punishment from removal.

from service to a lesser punishment

- against your humble applicant as per

gravity of the offence and/or pass

such necessary order/s as Your Lordship

_may deem fit énd proper.

IX, INTERIM RELIEF PRAYED FOR :

X

NIL.

]

PARTICULARS OF THE POSTAL ORDER :

2,06 J354698

issued from G.P.0. Guwahati.

Payable at Guwahati,

COntdo » oP/1LP

L

Y
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X1, DETAILS OF INDEX s

An Index show1ng the partlculars of documents _
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XII. LIST OF ENCLOSURES !

. As per Index. .
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VERIFICATTION

‘I, Shri Girish Chandra Nath, son of Sri Gopal Ch. Nath,
aged about 30 years, resident of village -Bamunimaidan,
pdst Office - Bamunimaidan, ‘District - Kamrup.
" do hereby solemnly affirm and verify the statements made

in this application as follows :-

Te That, I am the applicant in the above application
and as such, I am acquainted with the facts and circumstances

of the case.

-

2.  That, I am fully competent to verify this application
and I do verify this application as true to my knowledge and
belief and I have not suppressed any material facts.

And.

/ I sign this Verification on this the |¢f day of

Deﬁbmkﬂi 2004, at Guwahati,

Place ¢

Date

3
&
£
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ANNEXURE - A

NORTHEAST FRONTIER RATILWAY.
: ~ DRM(P)'s Office/Lumding.

No+E/45-1 (TR=ASM)PV(T) : Dated : 3-2-99

To

4

1)

3)

L)

5)

Copx to 3~ _

>y
2)
6)
7)

Shri Girish Ch. Nath (DJB),
TR. ASM at Office.

You are hereby appointed as a temporary ASM on Pay
Rs.4500/- p.m. in scale Rs,4500-7000/~ plus usual
allowances and posted as ASM at DJB subject to -

Immediate discharge without any notice of termination of
service in the event of return of permanent incumbent from
leave or on the expiry of temporary sanction of the post
in which you are appointed or to your mental or physical
incapacity or to your removal or dismissal from service
for misconduct. ‘

If the termination of your service is due to some other
causes you will be entitled to a notice of 14 days or pay in .
lieu thereof., ' -

You will not be eligible for any benefit except those
admissible to temporary employees under the rules in force
from time to time. - - L

Your appointment shall have effect from 04=2-99 or from -
the date you actually commence work.

You will not be entitled to any grainshop concessional
facilities.

Plesse report to SS/DJB for duty,

Sd/- Illegible
- DS/LMG

(Seal illegible).

GM(P)/MLG for information in reference to his letter No
E/41/ﬂ43/Ptt.IV(T)(TR. ASM) dated 28-12-98. .

DAO/LMG (3) RAC(0) at Office.
0S/Comml, at Office, (5) OS/ET/Bill at Office.
S8/DJIB. -

SS/LMG. He will please arrange to issue an E/D pass in
ond Class in favour of the abovenamed ex-LMG to DJB.

Spare copy for P/Case.

Sd/~- Illegible
For Divisional Rly. Manager(P),

- | &ku»CO - N.F. Rly.Lumding.
.gvﬁlgiﬂ& o Lo ﬁ?/.

(Seal Illegible ). .



Ul I I (; | ( ﬂ"«ij.
AT _}- ANNEXURE ! R //7%\%;‘ v

UREMARY .
..
C Iate ' : 12.12.2001,
Tiine o ' 00,18 hrs:
R;\_i‘i\\-‘ny o : Northeast Franticr Railway
Giauge ‘ : ,Hu'l:ui"( g,
]Location ' B Iic.i\\"@pii K:'iin':\‘l\"ibl'y:_i‘;'md Guwahati
shations at i}(l\ll&HiS/iZ'\‘.} {2435 by
and KN AOS/0-7 (S05TU.
Nature of .\c\-i-‘knl' : ndicative (/\\'u_‘(,éd coltision).
. ) . . R . ‘.v.v_. " ) B . : ' . {,
! 7. Travin invelved : 243500 Rajdhanii lispross and ' Cn
g5 ' S657Up l\':'nwhc‘i\.iu‘ngn |‘.x|1|"(,:.'<s. : L
! 8. Speedatthe e ol E Not .mplu .\NL (I nllu tais were
peetirrency , stopped).
9, . System ol warking, R /\i):énluml’,lird\ Sysivii, o e
o : 10. "!\J_G.nl’ll':\glx _ : Two (hwin xuu'h “IiL‘.) ,
o : . Lo Notth line (3G EMG - antletied)
4 L _ I v ‘ ‘ \mnh hm (BG nn|\)
i E
th i 1 Gradient - o I i‘n ‘i-Si()(lf]p‘;g:'l::ixlc).- U : - \

2, Aligment - C Straight.

{0 i o Wehe o Stemyoo B

14, Visilility ' o Tpaired.
mmSI— ! 15, Coal ul'd.ﬁu:n]'\; ' : : Nil.:
§ o

10, Casuabtics | ) - S Nil.

N,

P

—— gy —— ~e———_E. a . o

S = V'“.',N'W"““”“’atc
Q) | |
) /f’)};«; /V /‘/«n’h J] o ?/(»

’ : ’ : . ) ( (&) (, “?IIL .
‘ ' . R . o o @ h ) {t ) >
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Carese ol aceiden s ASMAKE Cabin/Ramakhya wiongly setthe ponte i %

Fovoste of south Hine fnstesd af porihy lineamd fovered thie shinte sl ol :
dne NocLSOSTH entered nte the sonth Tine and the drives passed U
advaneed stnter sigml outh liney in *ON pazition and citered the blogh :
seetion withoat wthority 1o proceed, - ' ' '
|
, ?
; I8 Staff held responsitite - |
Pritary : : o
; : [
g ‘ : ‘ S . :
' ; 3 ) Shri Girish Chandea Nath, RASM/Grvahati it Kamakhya ' |
: Q RRI cabin, i S ' - i
' 2 . ' i) Shri Satya Nacayan Prasad, Driver/Passenger/New ‘
O : - Bongaigion o P ' .
! i), Shri Pondit Gobaing Diveel Assistant Driver, New Bongaigzaon ’
N ' :
] , . ;
4 :

Y
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. Constitution of Lnquiry Commitice: ' c S
{ . 1 . } L - ' !
l C.R.S./S.E.Gircle/Kolkata as well as Railway Board had given instructions
to conduct a departmental  Senior Adminstrative Grade Officers’, joint
4, cnquiry and accordingly the General Manager, N.J* Railway, approved the 7
-$.A.G. Officers Enquiry Committee consisting of CSQ, CMPE and CSE, "5t
. ¢ oo Ly I .o o
N.F.Railway, Maligaon.'. i " i+ {2 v B N L
1.2 Inspection and enquiry.» j
“The Enquiry Commilted inspected the site of accident on 13.12.2001 and
14.12.2001. s e : e N
1‘ \ . o . oo : i ' . 7 . " i
1.3 The enquiry  wis i held at. the Committee  Room in
GM/N.F.Railway/Maligaon's officc on  14.12.2004, 15.12.2001 and i
16.12.2001. as : .
2.0 1) Number of Railway witnesses cxamined - i 10 Nos.
1) Number of Government officials other than
Railway stall submitted deposition = - £ Nil,
o A tolal of 19 witnesses had appeared hefore the lflnquil:y Commitice ont ol
3 ‘\ which 16 witnesses were examined, : ‘
‘E‘ 3.0 The accident :On 12.]2‘2()0‘1 at 05.50 houts ASM/RRT Cabin/Kamakhya
{ / obtained linc-clear from  ASM/West Cabin/Guwahati for 5657Up -
‘ Kanchenjunga Express ( Loco No.17363 WDHM2, load - 13=26) through ~
tokenless block instrument (north line) and k\)pcmlcd the instrument in
_‘urain going to' position. \ :
At 05.58 hours ASM/West (f'ahin/(hl‘wahali obtained line-clear
from ASM/RRI Cabin/Kamakhya for 2435 DiRajdhani Lixpress (Loco
,‘ No.18953 WDM2 , doad - 18=36) through l%)kcnlcgm block instrument -
‘ (south linc) and operatéd the instrument in “train going 10" position. ¢ . ¢
A v

B S andt SO

- ‘:"i‘?.;;’.".-t

5657Up arrived Kamakhya at 06.03 hours and Teft at 06.08 hours

from linc No.t wilh starter signal off and entered south line instead of
north line as ASM/RRL Cabind/ Kamakhya wrongly sct the route in favour
*of south Tine. The Driversol the train stopped at the foot of the Up
advanced starter signal (south line) at 06.12 hours . which was in
*ON'position but again he started a 06.15 hours diseegarding the danger ;

aspect of the up advancestarter signal. Mcanwhile 24;35 Du Rajdhani
: . . o ; i
|
!
N ’ : ’i
. ‘ 9
. i i
|
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Express left Guwahati 8t 06.10 hours. ASM/RRI Cabin/Kamakhya finding
that the train had entered the south ling, immediately contacted ASM/Gate
Cabin (ST-9) and requested him to stop both the: trains  which were
procceding on the same Jine ( south linc). e also informed the matter to

ASM/Gate Cabin (S1-9) immediately informed the Gatemen of
Gate Nos. ST-5 and $T-4 1o stop both the trains by showing danger
signal. The Driver of 5657Up-stopped at KM.405/6-7 in rear of Gate
signal of Gate No.S'T-4 which was al ‘ON". The Gateman of Gate No.
ST-4 immediately placed detonators on the track and cxhibited danger
signal to the Driver of 2435 Du Rajdhani Express and the train came 10 4
stop between Gate Nos.ST-5 and ST-4 and.the collision was averted. The
distance between two trains when they finally came to-a slop was
approximately 200 mctres. On pelting memo. from Indoor ASML,
Kamakhya at 07.20 hours, the Driver of 5657Up pushed his train back to
Kamakhya and the train arrived Kamakhya at 07.38 hours . 2435 Du. felt
sile towards Kamakhya at 0R.05 hours and arrived Kamakhya al OR.13
hours and the south line was cleared. v

v

4.0 Movement of Officers,

Dy.COM(Salety)/Maligaon on getting information immediately
rushed 1o the site by road. DSO/Lumding, who was also available af
Maligaon, left for site as soon as he heard about the incident.

5.0 Trains controlled, terminated and cancelted. Nit

0.0 The movement ol aing -

’ 2435 Dn. Rajdhani Express lrom Guwahati towards Kamakhya ,
5657Up Kanchenjunga Express from Kamalhya to Guwabati. '

Rail §2 Kgs., PSC Sleeper with M7 density] The alignment al the site ol ' N '

accident is straight and on fevelled track. Thire is o rising gradient of' 1 in ; o

\ 150 between Kamnkhya and CGuwahati, Dowi grade - nil. ' .
3 _ ‘ X “ . T

| ' .
“ - .
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the Indoor ASM/Kamakhya and fled away. o N
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i) Shri_Pandit Gohaim, Dicsel o

I

Digenssion on i !.u‘.s:_\'i‘ll-'i:l.‘:.«;ﬁ:

B ShiiSatya Narsiyn Vrasad, Driver(Passengen/Now Bongaigaon,

Witness NoJ, : S

Shri Prasad was the working Driverof 56057Up Kancheinjunga
Lxpress of 12122001 from “New Bomu\n'a(m The Arain arrived
Kamakhya at 06.03 howrs on line No. with pioper hlbl].ll il Telt at 6,08
hours with proper starter signal. The crigine was short-hood Imdnn' and
Shri Prasad on fhe phllmm side ot I\dln.\]\hyd station. “He “could not

exchange “all right” siynal with the Guard ont account of fog and henee he

contacted Guard on walkic-talkic. e stated (hat all the ajpproaching and
departing signals of Kamaklyya station are sittiated o the right side of e

track. At 00.12 howrs he mmml at the (vot of the Up advance  starler.

signal of south fine as 10 wis in *ON' |)0sllmn 1 also ()hxu\'ul that-the
Up advances starter signal of notth line was in *ON’ pmmnn He started
his (rtin at 06.15 honrs when the Up advanced starter signal for south tine
was token off, He apaii-stopped at the pate siphal of Gaie No.ST-d al
00.25 hours. He noead smother enpine \lppm,\nn.m,ly SO maires away
from his (rain on e same track on which he was plnu_uhug anel e head-
light of which was *OR and Qasher light blinking: According to him, the
speed of (he train was 20 Kmph' while it awvas appum(huu, the pate
signal. The gate signal wis visible to him from i approxiniate distanee of
25 metrés and e conld stop 15 metres sl\ml of the signidls. On getling

memao. [rom ASM/K: amakliya at (07.20 hours; he pished his train back to -
Kamakhya and arrived K iiakhya at 07.38 hoiirs. Finally the train left

Kamakhya again ot 0825 hours and arrived (m\vnh i al O8.50 houes,

Mgsisiun’l !)l‘-i\-'Cr, ANc\v l&()ng:_,\_ig:_l_ng)m:,
Witness N, o “ '

Shri Gohair wits the working, Dicsel Assistant Driver.of S657Up

12.12.2001, Ex.Nc e lhnn aipaon, He stated that starter signal which
Cwas Towered for-his (v was without rotife mdu.\lm anid HIL advance

starter sipgnal wan ol visible [ront Ihe- engine eab: wlnlc stangding at
l\dm.\}\hv stition, 0w visible just h\,hm, raiching the 1.0 Gate

No.ST- Ilu noticad the Up advaneed starter sq'ml of kn\nh line was

.hm"ms' d mger aspeck bt he did nol notice the aspeet of the \p alvanee
starter signal ol north tine, Tlic train stopped at the foot of the Up

Cadvance " starter aid the speed of the train was 10 10 12 Konphvac that time,

After 2/3 minutes the signal tured preen and lhn, I)nvu \l.nlul the I|.nn




‘%m_qw ,';5,23!'?3-? :-livf

(0)

e deposed hefure llu Einpuiry 1§ ammilles llml the train wils regeived .\l
Kainakhya on Tine NooUind all the fixed 'mpm.nlnnp .nnl (lt‘||\l(ll\l'
signals were on the ripht- h.uul sidy ol the track.

i) - 1Ko Ihl‘\lll\l‘:ll)’ Drive |/M‘|I|INBQ(\V/N0 ") L o ' o

shii Baxum itry was booked o work 2419 D R.ljdham l,.\pu s

Ton 1212 2001 ex Girwathati o New lalpaigiiri fis pu link, Hc started his
rain from fine no. 1 of Guwahati station at 06.10 Tirs: vid- Knulh Line.”

When he was .\ppl(wlnng' pale o, ST/ at KM A05/12-13 hetween

Guwalkiti - Kamakhyii he Iu.“ml the bursting s of one fog, signal and

also saw the hand d: pr sipmal which was being, exhiliited by the gatemain
Ctowairds hime-and he inmeadiately stopped his train and: switehed on the
~ fasher behl. Aer o he G o know that 5657 U wais .\lvn wmmp
110 _ wrongly on the samie hivie (South line).1le slarted lnx {rain hum the site
. - . ' ) 08.00 hrs. after llu, clearanes of South line by 5057 Ul it l\.nn l‘\h).! .md
i ' ~arrived Kamakhhya at 08,05 hrs, and lefCat 08,18 s, /\unuhnl' (ol
‘ the distance between hwo (raing when they lany came fo \lnp Wwits
about 200 metres, :

iv) Prafulla l\.\hl\ (|\I.l|k|/|’.\\\Lm'LI/NL\V I%mmuu:mn C \\’/Nn ﬁ)

St Ks it was on dity Guard ul 5057 Uron 12 12, 2()()1 ex NL\\
: - Boigaigaon, After stopping the train at the foot ol lln_ L /\d\.mud‘
. Starter (Smllh/hnu) he ticd o attract the attention of gatem: i of Giitle No.
COST-1 as his SLR was just near the pate, it explained the sititition (o the
Ciateman avhia’ tried 1o mn!.ul the ASM/Kamikhya bit l.u\ul When the
driver told him thit the advaiced stader had Oiml picen he conld noi
~verily the aspeet of the ¢ wn.n\ on_account of fog. He did ot ihink that
driver had passed the mpntl in CON* position as he ha \lnppu| the train
I . when (e sipnal wis ted nd Dience there was no reason 4o helieve that he
! S . © o started thie train when the sipial was-réd, /\Hu starting the train b again
’ ' caine 0o halt ncay (he Giale No, 5T/ as tlie gate sn'nal was ol TON e

ol m mh i o

e R R U

, ! also reecived o messape Tropy e Guiad of 2435 Do Uhat i trin Avas also
4{ | travelling, vin South Hne He takd hini it his train had stoppedd shott off
i i (he il sigal ad et lnl ki van o pratec {he i tovaids The cnmm‘
2 i ' Lalci on a pointsnin From FKamakhya approgehed i gind aided over
o : ~the awthority o bae kK the tmin to K.\th]\lle il \Im Train arrivad
- B : l\.lm.ll hya at 0737 s ' :

L ' | ‘ ' ('dl\'i(\..."..-..'j ‘
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Ghri Satkar wiy called 1o W
Guwahati and his train left Guw
few minutes his train suddenly stop
Gale. On cnquiry
ate that 5657 UP
cted the ASM/Gate Cabin (S1/9) over X
o talked with ASM/Kamakhya through walkic -talkie for '
ASM/Kamakhya advised hin
COM/safety artived at the site and tackled the
driver of his train and Guard of 5657 UP on
fhim Kanchanjunga Lxpress was clearly visible
hich was five or six coach

passing Bharalumukh
gateman of Bharalumukh g

same South line. Then he conta

phone. He als
decision. The
Kamakhya. Mcanwhile, Dy
situation. e contacied the
walkie-talkic. g‘\ccording o

Abani Kuma|'_§zll;lggr_\_(_tj_l_1_u_[<_l[ty_l_q'i1//\\ipurdugg_.!y_ ch

netion ( WNo. 0)

~

ok 2435 DN Rajdhani Express ¢x

ahati at 06,10 hrs, via South tine, Aftee s

ped at KM 405/1 0-12 with a heavy jerk
he came to know from the
was also travelling by the . i

1 1o push buck 5657 Uk 1o

apart from the

(rom the cngine of his train w
Kanchanjunga FXpress.

vi)  Girish Chanila Nath, !%.AS_f\.'}!ﬁi.n_\mhg&_i.ﬂt_&mJ;ﬂdﬁ's\_k_!’;l_gjl,h_i_u
(W/No.7) ‘

Qlwi Nath was the on duty ASM at Kamakhya RRI cabin [rom

21.00 hrs. of 11.12.2001 0 02,0 hrs, of 12.
clear from Guwahati fot 5657 UP
less block instrument. Then he pranted fine ¢l
via South line and the token luss
ASM/West Cabin/Guwah
06.00 hrs. he adviscd gateman of Gate No. ST-1to¢
UP. Then he took ofl the
was to attend the pature’s €a
South linc and the {rain left
pointsiman was coming and so
noticed that 5657 Ul was passing
jmmediately he rushed to the ca
token less block instrument thal 2«
Gateman but he dil not
Cabin/Guwahati (81-9) through
2435 DN as 5657 Ul was
matter to indoor ASM/Kamakhya he hired
towards Guwahati o control the trains
both the trains had been controbied.
_depressed and was trembling out of fu
fie stated that he joined
November' 2000 he was posted as LR
he was posied as ASM/ERI Cahin’kam

12.2001. Hle obtained the line !
via North line and operated the token : '
car to Guwahati for 2433 DN : ~
block instrument was operated hy the ‘i
ali. After the arrival of 5657 UL at Kamakhya al
lose the gate for 5657
U advanced stacler signal of Novih Jine, As he s . i
1t he huniedly operated the starter switch via X o
via Sonth line. At that ime he saw his | C
he went down o attend nature’s call. Te v |
vi South line alter stopping fora while. ' ‘}
bin and reecived information through B
135 DN left Guwahati. T vang for the -
respond, Then| he informed - ASM/Gate { §
auto phone at about 00.11 hrs. o control ) o
also on the samg line., Aficr informing the _ i
an auto ricksaw and rushed _ IERA
by any means. Finatly he found that \ - ‘
‘Therealter, he found himself totally 1
} ar and so he left his place of duty. ,
3 ASM/Dijacbra in February 1999 and in
IASM/Guwahati. On 17 Nov. 2000 ]
akhya and had leart Station ' ';
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Working for a period of 3 days belore taking up the duty independently
and had also signed in lho assurance register. He told that he informed the

gateman of gatc no. ST-1, that 5037 UP would pass} via North fine.
| Gateman of gate no. $T-1 does not keep any record of the movement of |
t trains, He did not notice the route sct on the pancl '
{  starter but came (o know only after the train entered the South lillc.gl)l’ﬁf
‘ advance) starter signals are visible from the cabin. e stated that up.f
|

i
»
i
.

. " . , . 8 i
advance: starter signal for South line was in danger position and for North,

i i " ' ) Cin
linc was showing green aspeet.” P

A

\
'
) [T

i Sved Akhterut Tstam, ASM/Gale cabin (S1-9) (?’V/No. 92) - i o
; A ; i
! o |- '

He was performing duty from 21.00 brs. of 11.5’12.2001 to 07.00,

s, of 12.12.2001, AL 06.15 hs. Shi G. C. Nath,” ASM/RRI
cabin/Kamakhya informed himover aute phone to c’omrc;:l 2435 Dn by any -
means as 5657 UP was also procecding to Guwahati via same line (South
linc). At that time 2435 DN had already passed his cabin. He immediately
informed both the gatemun of §1-5 & 5T1-4 through magneto telephone to
. control 2435 DN and 5057 UP by any means. Gatemair o ST-4 controlicd
2435 DN by placing detopator. and by exhibiting hand danger signal. 5657
UP also stopped at the gate signil of G1-4. He advised Guard of 2435 DN+
T to start the train towards Kamakhya and the train lefl al ();7.50 hrs.

!
i ' t !
i

viii)

H

ul'tfcr taking off the -

Pranab Bhattacharjee, ASM/West Cabin/Guwahati (W/No. - 10)

" Shri  Bhattacharjee

wanted  line

clear;

o ASM/RRI

Cabin/Kamakhya for.5057 UP

al 05.50 hrs. over Q\')rrhfliuc and the (eken

less block instrume

nt was operated by ASM/RR] Cabin/Kamakhya. Then

‘ Ihe obtained line clear {rom ASM/RRT C

abin/Kamakhya for 2435 DN at

05.58 hrs. over South ling. 2435 DN left Guwahati at 06.10 trs. vi

a South

line. At 06,15 hrs, ASM/
unknown person telephonéd him o

sate cabin (ST/9) informdd him that some
control 2435 DN as 5057

all concerned. SM, Dy.SM & 8

the position of poinls, signals & token less block ins{ruments. 5657 UP

was pushed back to Kamakhya at 07.35 lus. Aflgr getting confirmation of

"the clearance of south track he advised the Driver & Guard of 2435 DN

"L through ASM/Gate Cabin (8T-9) to stait the traif towaids Kamakhya, For
all movement of traing he exchanyes private number with the gateman

stating the no. of train and ific line by which the train will move and the

above information is recardud by the pateman in the pi'_‘ivzltc nainber sheet
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ix) Ngﬁﬁ)ﬂl*‘;gf!]g!)};lnj_l._'_,“l\ll:l_'/_‘\nmh:li. !jg)in,ls{ngm (/\)/K:\vmr;i_!‘\'.h_)gg _ .
(WiNo. L1) ' ' S e

llc was on duly point: sman at kamakhya station- Imm 22. i s, of S
11.12.2001 to 06.00 hrs, of 12.12.2001, Oi 12,12, 2001 he was engaged in- :
R , shunting, of 852 DN (MUi) sind alter cimpletion of shunting he wis sent to
H 5 hand over OP/T & PLC for. 5628 DN, While he wis l(.lllllllllb losvards
1 ’ . cabin he_ hoticed that 5687 U was rgnning towards Guwahati via south
;, o line on which 2435 DN was afso’ 1o pass. He noticed Cibin. ASM "was
i - running towards Indoor AN M e, He came o kiow - from the ASM
i : {hat $657 UP lelt via souih luu insteud ol north fine, Then he comtacted
A ool CASM/Gate Cabin (ST29) amd requested him to smp hnlh the trains. by any
i ‘ means. After that e was handed over the orey hy /\\M”\dllhll\h\’l fo
" back the ll.llll (5657 UP) 1o K iak bz and the traiti was h.ul\ul '

Xy I!ipm Foaman Pacidag e, (j:_l'_lg_N_‘»_,_.‘{_l.'('.!__,(_.\,\’/_N_u..,_.tl*. '

Shri Parida wie the on duty Gateman at CGate Nu ST on
12.12.2001, AU05.55 hes, he exchanged private | numhu witly /\\M/(:.nc
; Cabin (ST/9) for 5657 VI nad W3S DAL /\SM/(mlc Calsint inforined him
P ~Ahat 2435 DN Lot Grvenhati at 06,10 hes, vine Soith Tine and accordingly
] L he closed the gate and-tr: ansmitted the key through key. transmitter. Al
1 SR 06.15 hrs. /\\M/(m(u Cabin_infurmed Ium (hat SOS7 0P .llsn left
b ' e }‘\.ll\]d'\hy.l Vi3 Sath iine and 2135 DN was Tosbe smppul il any cosl,
. : a3 Immediatcly T rushéd Wi e dulonators fnd hand danger-§ignal and
ql : v ‘ placed one detonatar on track and exhibited hapd danger sl;_.,ml (owurds
i i the drivei of 2435 DN which had already passed Gate No, ST-5. Afier
- - bursting the detonator 2435 DN came toastop, Aller mlmmmg the driver
}l { ' of 2435 DN that §687 LI was also wpproaching via same south. line he
'! B Co immediately Teli (owards [amakhys end thvmb hand - dabger signal
| towards the driver of 5657 U1 and finally.5657 UP also ¢ame-fo i slnp e
told the driver of $657 Ul that 2435 DN was also ons south. hnL‘ and had
stopped in |)L(\VLLI! 155 ad ST Tl then mlmmul the malter o on

!

an © o duty ASM/Gate Calin, e stated that ASM/Gate Cibin Totd hini dbout the

i
§
‘ [
. , number of traing which waukd pass while L\thll iing private duinber but -
-} 1 l
" b he did ot el him the Fine i which both the traing \\nul(l pass, Moreover,
1 ' there 15 na system ol recording of time i traiiv wo, .I\l\lk\.(l h\' ASN
: i © [Gate Cabin.
i
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xi) f_VJjn'liJ-:JS.u_fil_\:.u_'.;', Ciateman/Eamakhyn, CGate No, ST/)(W/Nw, 11) ' t

i 0N 12,12.2001 Shri Kushary was the on duty gateman at Gate No, '
{ . ST/H Kamakhya. AC06.00 hrs, ASM/RRT Cabin/Kamakhya informed him . \
i W - ~to close the gate and dccordingly he closed the gate. He noticed (hat 5657 o \
i » . : v
{ .
’ !

UP stopped near the 12" pate for few minutes and then again statted. Te
has stated that geneeally ASMs do not tell the train no. and the tine
b ' through which the traing will pass wver the 1J¢ gate. They record (he same

K by observing the train. Tle noficed that the (rain was going via souih Fine:

' Whei the tein stopped aear the- 1/ pate, the Guard of the train’ did not
cnquire from him about the stoppape of the train. Tle stated that he was all
A : - along in the gate cabin and there was i ring from KRR cabin, '

i | Xi) Auwup Ghatak, S1/SigoalGivahat_(W/No. 16)

Shric Ghatak rcteived the mlformation At 0008 hes, from
LSM/Kamakhya thronph iwlephione, He along with SSE/Sighal/Cruwahati
Mr. D. K. Chakraborty rushed 1o Namakhya ¢abin at 06,30 hrs) Afier
arrival al Kamakhya R cabin he found Tndoor ASM Mr. Deka and
THSalety/Laniding, Me, Malik were in the pancl room, e ook ie panct
and (oken Jess block instrument position and also recordéd token foss
block instrurivent esting, report jointly. Te stated that the ASM had sel (he
route for south line and lowered the starter and the train entered sonth line.
Starter at Kamakhyi is fice and is not initerlocked with advance. slarter
and it can be lowered withont lowering the advance | skriter. Starter can
be taken off only sl closing the 1/ gate No, ST/ After getting the
i : starter signal the driver will start liom the station and will observe the
'a Aaspect of the advance 1 starter and 17t is taken ofT he will proceed; 10avill
not b possible to inke 61 OP advancé § starter Tor south line if line clear
has already been granted 1o a down (rain via south line, e carried ou :
. . interfocking checking alonpwith PWE & T/ Ginwahali and it was found o iy ‘
- : normal. 1Ic also founid the relry room in double locked condition. While
he checked the pairel hoth the U2 ddvance s starters (South line & North
linc) were showing, didnger aspect, Aveording to him until ihe token fess
o ' - block instrumentis pui in *train on line’ (TOL) position after the passape
of train over the track civenit te advanced starter can be taken olf andd put
back to ot any no. of fimes v ithou Y recor ' s
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A ASM., RRlCabm, Shn Girish Chandra Nath has recordedum his | c’t
slatemcnt that he had obtained the fine-clear for 5657Up. Kanchemunga Express,f for §‘
Lnorth line from Guwahati but set.the route in favour. of south line and lowered the y i
‘starter of line No.1'as well as advance starter of north line. i Since hefstartet/signayf 1.4,
hasr" trbeenzinterlocked thhyadvance SUTETSIgalY 1t31§1‘possnblc§toglowergthg;! !
{Eﬁ??désglte,t \erjactinar tneitaute:nad bee ntwrongiytset{.mfgy.qu; rofigoiithtling. | b
The Dnver started the train on, ~on, the aut ETideﬁower ng.the sla‘ﬁE"signal’aTla ch

Wf“ entered south liné{ However; ‘Al S M, f R.R.L cabin,Shri Girish, Chandra th}} had R

\ ‘uvalready granted line-clear to Tram No 2435Down Rajdham Exprcss on the: sout

b "‘lmc and as such the Up advancc stader 'signal of south line was. showmg red ’ §h‘rh4
) [ [

*"' Satya Narayun Prasad, Driver,, of 5657Up has also adm:ltcd that when he was*;
chmg the advtmcc starter s:gm\l of south line, it was in ‘ON’ posmon 1Hel
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Findings

IAfler having inspected the

site of ac
the undersngned have come

-

cident and after havmg g,one through
usion that the

to the com,l

thé ‘evidgnees on record, W€
accident r)ccurred on account oft ,
: i
i), 1Wrong sethng of route by ASM., R.R.I Cabin, Shu Girish Chandra .
Nath thcrcby vmlatmg the prowsnons of GR.3. 38(\) o .
; ‘L

i) Passmg of advance

K , .
S

i . ~ Satya Narayan Prasad, Driver
| ‘ 0 - Pondit Gohain, Dicsel Assistant Driver of 5657Up Kanchenjunga Express,
‘ '§ : thcrcby vnola;ungprovunons.0l fGR.3 81(1)&(3) L ‘
dpfd (RS ',‘i dedily ,W il g sl o ‘ o
Pt : ‘; . Lt i
‘?;r;‘,‘lié S Al i the"” abovc-me 1t10ncd staff qrc herf‘by held primarily :
| ii . rcsponsxble!for thc acctdcnt | o P ="5
‘f”“r' : i"- ;b <\ i ! "" : l .: ' -t
E T 'In addmon thc fo\lowmg staff ane hcld blamevoxthy ior the .
* " ’ g S ,,“,"f ,
{ , ‘«"t"‘;.“,

TI/Guwahau

‘ £ Pfry | =
(KK ‘Saxena) ~ (L.P.Sinha) (S.5.Singh)
¥ - Chief Safety Officer, Chief Signal Lngmcicl, : Chief Motive Power Lngm.cr,
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Remarks

As a maller of
with advance startet
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- ANNEXURE - & q?g

Withess No.

BIO -~ DATA
Name ¢ Shri Girish Chandra Nath.
Designation : R/ASM/GHY at KYQ. |
Division ‘ ¢ LMG. :
Father's name : Shri Gopal Chandra Nath.
Date of birth ot 10.4,1973, “
 Qualification : .B.Sc.
~ Date of appointment ¢ 4.,2.1999,
Present basic pay s 4750/~
Date of increment ¢ 1.1.2001.
Scale of pay ¢ 4500 - 7000/-.
Date of retirement ¢ 10.4,2033.

Punishment in last 3 yrs. ¢ NIL.

Refresher course ¢ NIL.

Last PME attended ¢ 27.5.1998.

Next PME due o ¢ 27.5.2002.

Category(in safety '

councel) - s A2,
STATEMENT

I was working as RRI Cabin/GHY ASM from 21.00 hrs. of
11.12¢2001 to 07.00 hrs. of 12.12.2001. Firstly I obtained
1ine clear from GHY for 5657 Up via North line and operated
TBI for the same train, After the ASM/West cabin asked line
clear for 2435 Dn which was granted via South line and TBI
machine was also operated. 5657 Up arrived KYQ at 06,00 ‘hrs.
Accordingly, I advised on duty gateman (ST-1) to close the '
L/C gate for 5657 Up. Then the advance starter of North line
was taken off. On that very moment I was alone in the cabin
‘and was having serious pressure for nature call. And due to
‘same T hurriedly operated the starter switch for the same
trains via South line and the trains (5657 Up) departed. In
the meantime P/man was approaching and I went down for nature
call and observed that 5657 Up is passing via South line -
after stopping for a while., I rushed to the cabin at once
and received information through TBI that 2435 Dn left GHY.
Sc, I rang for the gateman but was not responsed. Simultane-
ously, I informed ASM/CC/GHY (ST-9) through auto phone at
‘about 06.11 hrs. to control 2435 Dn as 5657 Up is' also in the
‘same path. Then I rushed for Mr. R.N.Deka, Indoor/ASM on
platform and informed him the matter. Immediately I hired an

eee2




— :B}'“

-2 -

‘auto-rickshaw and rushed towards GHY for controlling the
trains by every means. Finally I found the both the trains
have been controlled. Thereafter I found myself totally
depressed., I was trembling out of fear and sé I left at 6

Sd/- Sri Girish Chandra Nath
14/12/01

( G. C. Nath )
- R/ASM/GHY at KYQ.




g | ANNEXURE - D.
To, '
The Senior Divisional Operation Manager,
N. F. Rly/Lumding.
Sub :- Request to supply DAR enquiry proceedings.
Ref :- Major Memorandum/SF-5 No. T/Z/BA/OE-OZ/LM
of 30.1.2002 issued by Sr.DOM/IMG NFR.,
Sir,

I have the honour beg to submit that whilé filing my
appeal, the appellate authority (ADRM/LMG) although did not
consider my appeal of 21.4, 2003 and allowed to remain the |
punlshment imposed by dlsc1p11nary authority but granted

review appeal to COM/MLG vide order WO.T/2/54/01-02/LM of
20.7 03. :

In order to submit my review appeal to COM/NFR/MLG,
I would request you to kindly forward me the total proceedings
drawn day to day in the DAR enquiry conducted by nominated ‘
enquiry officers i.e. Shri A.K. Sharma & P.S. seal, AOMS/GHY
in their chamber on various dates. -

The proceedings were not handed over to me as required
ua&ar rules during the enquiry days but assured to sufply on a
later dates but was never Supplied to me by any of the enquiry
officers. The providing of copies of enquiry proceedings to
delinguent employee's is mandatory vide CPO/MLG'S No.DAC/?A
of 19.08. 65

-

As the proceedings are vital and recorded documents
authenticated by signatures of E.O., Defence Counsel &’
wmtnesses the same are essentlally required by me to prepare
my review petition to be submitted within 45 days countlng
from date of 20.7.2003.

Documents may kindly be sent to ARM/GHY's office
where from I shall collect the same.

- Thanking you, _ :

Yours faithfully,

Dated : 5/8/03 ' Sd/— Sri Girish Chandra Nath
L | - 5/8/03.

( GIRISH CH. NATH)

EX,RASM/GHY at KYQ.
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ANNEXURE -~ E

NQFQ'GQ 174 M

Northeast Frontier Railway

Notice of imposition of penalties under items (I),(II) &
.§§§E%10f Rule 1707(1) and items (i) and (ii) of Rule 1707
(Ref. SR-9 Under Rule 1716-RI ).

No.T/2/54/01-02/1M. | Date : 18/02/2003.

Fro ¢  gsenjor Divisional Operations Manager, '

N F Railway/Lumding.

To, Shri Girish Chandra Nath,

RASM/GHY (Through TI/GHY).

With reference to your explanation to the Charge

Sheet No. T/2/54/01-02/1LM, dtd.30/01/2002, you are hereby

informed that your explanation is not considered satisfactory

and that the Disciplinary Authority has passed the following

‘orders | : , . | ‘
Carefully going through the case and also considered

‘the representation dtd. 14th February,2003, submitted by Shri

Girish Chandra Nath, Relg.Asst.Station Master/Guwahati at RRI

Cabin Kamakhya in response to show cause Notice served to him

vide this Office No.T/2/54/01-02/1LM, Dtd.31/01/2003 & found

that the Representation is not convincing.

Considering that Article of Charges No.1 in Annexure-II
brought against him vide, Major Memorandum No.T/2/54/01-02/LM,
dtd.30/01/2002 have been proved and justified, to meet the
end of justice, it is decided that Shri Girish Chandra Nath
is not fit to be retained as Asst. Station Master, so the
undersigned impose upon him the penalty of "Removal' from
Railway Service with Immediate effect™. |

S8d/- Illegible 18.2'03"
(L. SAIKIA) IRTS,
Senior Divisional Operations Manager,
N.F.Railway/Lumding.

Signature and Designation of the Discipli-
nary Authority.

 Contd..e2
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| ~ (Annexure -E contd...)

-

‘When the Notice is signed by an authority other
than the Disciplinary authority here quote the authority
passing the order. - - ‘

Here quote the acceptance or rejection of explanation
and the penalty imposed. R

.o INSTRUCTIONS

(1) An Appeal against those order lies to Divisional Railway
Manager/N.F.Rly/ Lumding next (immediate superior to the

~ authority passing the orders within 45 days).

Copy to : (1) DRM(P)/LMG, (2) ARM/GHY, (3) APO/GHY :
for ‘information & necessary action please.

Sd/- Illegible
18-2-03

' . ( L. SAIKIA), IRTS
Senior Divisional Operations Manager,
'N.F.Railway/Lumding.

- XX -
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S - - | , ANNEXURE - F
A

The Divisional Railway Manager .‘ﬁ te 1 2
N.F.Rly., Lumding. ger, a e.. 2144.2003

(Through - ARM/GHY).

Sub :- An appeal under Rule 18 (ii) of the Railway
Servants (Discipline & Appeal) Rules, 1968.

Ref :- Notice of imposition of penalties under
items (i), (ii) & (iii) of Rule 1707(1) and
items (i) and (ii) of Rule 1707(2)-RI) issued
by Shri L. Saikia, Senior Divisional Operations
Manager, N.F.Rly.  Lumding vide Order dated
18=02=03.
Sir, - ’ 3
With due regards I beg to submit the following by way
‘of appeal against the penalty of 'Removal'! imposed upoh me
vide Order dated 18-02-03 :- B

1) That the entire enquiry proceedings is totally vitiated
' as because the provisions of Rule 9 of the Railway
Servants (Discipline and Appeal) Rules, 1968 has been
violated by the Inquiry Officer while conducting the
inquiry in question. | '

_ ii) That in the first place the Articles of Charge
which was served upon me on 30.,01.02 does not contain
distinct articles of charge, neither it contains any
statement of the imputations of misconduct nor any list
of documents on the basis of which the charges levelled
against me has been sought to be proved, has been |
served upon me. I requested the authorities verbally on
several occasions to grant me an opportunity to inspect
copies of these documents, but I was not allowed to do
so. As such my defence in the inquiry in question has
been seriously prejudiced.

iii) That secondly after submission of my written statement
of defence I was not granted any opportunity to submit
my list of witnesses as Dbecause the statement of Syed
Akhtarul Islam, ASM/Gate Cabin(ST-9) as recorded by
the Fact Finding Enquiry Committee in its report

was of utmost importance for the purpose of
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(2)
my defence. As because on 12.12,2001 at 06.15 hrs. after
being informed by me over auto phone to control 2435 DN
by any means as 5657 UP was also proceeding to Guwahati
via same line, he immediately informed both gate mans
of ST-5 and ST-4 through magneto telephone to control
2435 DN and 5657 UP. Accordingly, Gateman of ST-4
controlled 2435 DN by placing detonator -and by exhibiting
Hand Danger Signal. 5657. UP was also stopped at the gate:
sighal of 3T-4., As such failure on the part of the -
Inquiry Officer to allow me to exhibit this vital piece
of evidence in my defence has seriously prejudiced me.

That initially one Shri A.K.Sharma was appointed as the
Inquiry Officer and suddenly Shri P.S.Seal, AOM/GHY was
appointed as Inquiry Officer. I was not apprised about
his appointment. As such I could not appear before him
on 18.10.2002 and 29.10.2002 and thus led to
issue Memo No.T/2/54/01-02/1M dated 7.11.2002 directing
‘the Cashier not to thereby
éompelling me to undergo a state of mental depression.
This has : : my defence in the inquiry

in question.

That the entire copy of the inquiry report as submitted
by the Inquiry Officer along with the statement of '
witnesses was never served upon me so as to enable me to
make a detailed representatlon to the Disciplinary

Authorlty.

In fact I also hlghllghted this vital aSpect of the .
matter in my representation dated 27.02.03 but the
Disciplinary Authority has also not considered this
aspect of the matter. Thus has prejudiced my defence in a
serious mahher in as much as because of absence of a
complete 1nqu1ry report. I was prevented from filling an
effective and ‘substantial representation.

That the manner in which the inquiry has been conducted
.left a lot to be desired. It is perhaps needless to
state that the Inquiry Officer is expected to conduct the
inquiry in a free and fair manner. In fact his powers
are akin to that of a quasi-judicial authority. But,
" unfortunately the Inquiry Officer acted as the Presenting
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vii)

viii)

ix)

~ 3" |
. \):_J\ ,
(3) '
Officer as well. In fact no separate Presenting Officer
was appointed from the side of the administration. As .

a result of which he himself put gquestion to the depart~'
mental witnesses and recorded the same. Thus actiing as

a Judge as well as Prosecutor, thereby, giving a -
complete go-by to the principles of natural justice

and administrative fair play. |

That apart the Inquiry Officer has proceeded on the

basis of surmise and conjectures in holding me guilty

of the charges, levelled against me, in as much as,

even assuming a wrong route was set by me for 5657 UP

on 12.12.2001, It ought not to have gone beyond the
AdVanced Starter Signal. In that case 2435 DN, which -

was comlng on the South line would have stopped at the
foot of the Down Home Slgnal. As such from the above it
is clear that there was no chance of any collision at all.

_ Therefore, it is quite clear that there was no applica—

tion of mind by the Inquiry Officer while holding me
guilty of the charges levelled against me. In fact the
averteJ\colllslon occurred because of the wrong doing
of the Driver of 5657 UP as because he has disregarded
the Advanced Starter Signal and had entered the block
section of Kamakhya/Guwahatl South track without any
authority to proceed.

That the Inquiry Officer had totally failed to appreciate
the evidence on record in recording a finding that,

"Shri G.C.Nath was involved with the viclation of b331c
rule for lowering of departure stop SLgnal,“ inas much

as he failed to appreCLate the fact that "taking off"

of Starter Signal does not given any authority to the
Driver of 5657 UP to go beyond the Advanced Starter '
Signal at 'ON! poSltlon.

That in this connection it would be pertinent to
mention that I am being made a scapegoat because of
lack of the system of interlocking at Kamakhya Station
at the relevant time. It is only after this incident |
that the Starter Signal has been interlocked with the!“
Advanced Starter Signal (vide DRM(S)/LMG's letter No.

‘ .,COL" B
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TW/KYQ (BG & MG) dated 17.01.02). This is a relevant
consideration which deserves to be taken note off  °
while examining my request to kindly lessen the.
punishment of 'removal' awarded to me as the same is
" not commensurate to the gravity of the offence . ’
committed by me, 4 :

As such under facts and circumstances stated above, I
- respectfully pray before your nobleself to kindly look into
the matter afresh and kindly pass such order(s), which would '
be proportlonate to the honest and bonafide mistake,committed
by me.:

Yours faithfully,

Sd/- Sri Girish Chandra Nath.
(Sri Girish Ch. Nath),
RASM/GHY at KYQ.

Copy to DRM/NFR/LMG in advance, with a request to
. take an- early sympathetic action please.
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ANNEXURE~G

N.F., RAILWXY

Office of the
DRM(S)LMG, -

. No.T/2/54/01-02/LM’ ~ Date : 29/7/2003

'To,

~ orders.

_Shri Girish Ch. Nath,

Ex-RASM/GHY
at Office.

Sub :~ NIP of even No. dated 18/2/2003.
Ref :- Your appeal dated 21/4/2003.

‘In reference to your appeal against NIP cited above,

" the appellate authority (ADRM/LMG) has passed the following

3

" I have gone through the full case and the appeal

made by Shri G.C. Nath, Ex RASM/GHY. After considering the all

aspects, I find that penalty imposed by DA holds good."

INSTRUCTION :

This is for your information please.

Sd/- Tllegible -
. 29.7.03
(Seal illegible)

Further review appeal against this order lies to COM/N F

Railway/Maligaon(next.immediate superior to the authority

passing the orders within 45 days).

Copy to DRM(P)/LMG for information and necessary action

pleases

~

(Seal illegible).‘
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e 4 hief Operations Manager,
ML Radbway,

Biabignon, Gowalat FL

feenprenied Bir,

Sub:  Appeul for review of the Punishment of Removal
imposed by Sr. DOM/LMG and upheld by ADRM/LMG

Refl S DOM/NERIVLMG's letier No. T/2/54/01-02/LM Dt 29.07.03,

With profound respect and heavy heart [ beg to make the following huinble
submission to your benevolent honour with the high hepe that my prayer will receive the

- balance of your justice and an early sympathetic order passed so that th;s poor staﬂ‘ may
. gel a chance (o serve your good of'lccs and prove my worth. :

1

‘That Sir, ansing out of the incident of an averied collision between 5657 up and
2435 Du between KYQ-GHY on 12.12.2001. | was served w.th a Memorandum for
tposition of Major Pc.n:'.lly by Sr. DOM/LMGG on 30.01.2002 (Annexure- A).

‘That Sir, | p!ea ted not puwlty of lu, charge vide my written defence daled

a8.07 2002 (Annexure-).

That Sir, u.xrpnsmgh all of a sudden 1 received aletier Dt 12.04.02 from the then

ADNM/GHY bearing the same No. as of the-Sr.DOM/LMG’s Memorandum informing
hat iy defence against the ch arge sheet “is not considered satisfac tory by Sr.

DEIM/LMG and enquiry into the above case has been ordered” advising me “to submit
e name of your defence counsel x{',:my, with consent letter in: order ‘o dn poss oﬁ the
gase early.” Am\exum C). :

That Sir, all of a sudden the AOM/GHY Sri A K. Sharma called me and my
Defence Counsel verbally on (7.07.02 and held a preliminary enquiry and again on
FATEO20 Sri P8 Seal, AOM/GHY (afler change of incumbency) held a second
prelininary enquiry while § was never informed about their appointnients as enquiey
officer, , ' R

That Sir, the above was followed by regular hearings on 14.11.02, 18.11.02,
200102, 12.12.02 and cross examining (?7) me on 16.12.02 when 3 (three) out of 7
(seven) P.Ws only were examined and no reason given for not calling the remaining
4(four) Prosecution Witnesses and 2 (two) Defence Witnesses (whom 1 quoted during
both the preliminary hearings. It was on 16.12.02 afler examining me the learned E.0. ail
of a sudden vide his Q.No.5 asked me “Do you have anything more oral /wntten as a
defence belore Inquiry Officer?™ :

/ .

The time not being mature 1 replied that | had nothing to submit at that stage and

the zomed 5.0 recorded the answer as “NIL".
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The leamed E.O. suddenly declared the enquiry concluded on 16.12.02 and
requested my Defence Counsel 1o submit his brief within S (five) days.

In none of the cases | was informed about the appointment of the Enquiry Officers
as required under the rules. :

That Sir, I am entitled to get copies of the day to day proceedings
(GMPINE RIy.’s Mo.DAC/TA dt.19.8.65) but these were not given and | had (¢ obtain
Photo copies of the same on 06.08.0.4 from Sr. DOM/LMG’s office which will preve tha
iy Defence Counsel had to submit his written brief and wy appeals dt. 13.02.03, 22.02.03
and 21 94,03 had to be made without having this statutory documents in hand

That Sir, it may be perused from the learned E.O.'s one page enduiry report
(Arnesure - D). under the heading “Brief of the inquiry 6" line that written as “During
the inquiry all the desired delence witnesses were examined etc” while fact remains that
quoted only 2(two) defence witnesses during the prelinunary enquiries and none of thein
were ealled to appear and adduce their witnesses which not only denied me a reasonable
opperinnity to defend my case and proved himself to be a perversive in a bid to arrive at
the Lailor made conclusion.

That Sir, the judicious Disciplinary Authority vide his N.P.#* ct. 31.01 20603,
forwaiding a copy of the E.Q’s above Report dt. 27.01.2003 (Annexure-E) yave me enly
10 days time to submit a representation, if any, while in terms of Rule-10 of the R.S.
(D&A) Rules, 1968 read with Rly. Bd's L/No.E(D&A) 87 RG 6-151 dr.04.04.96
circulated under GM{(P)/NF Rly.’s No.DAC/541 dt.30.05.96 I am entitled to get 15 days
time for the purpose from the date of receipt'of the N:P.P.

‘That Sir, here in this case the notice dated 31.01.03 was,signed by the D.A. on
03.02.03 and delivered to me on 06.02.03 and without being able to contact my Defence
counsel or any other Rlyman capable of helping me I hurriedly submitted 2 representation
on 13/14.02.03 (Annexure-F) 15" & 16" being closed days followed by the final
representation dated 22.02.03 (Annexure-G) but in the mean time the Disciplinary
Autherity served his N.LP. dt. 18.02.03 (Annexure-H) imposing the severe punishment of
Removal from Service. on me without having any speaking,orders in terms of Rly.
Board's letter. Nos, (1) E(D&A) 70 RG 6-17 dt.18.8.70 (2) E(D&A)TBRG6-11 ‘dt.
03.03.7¢ and (3) E(D&A) 86 RG 6 —1 Dt.20.01.86. The disciplinary authority did not
apply his mind independently but depended entirely on the report of enquiry officer
which was perversive and tailor made. This has miscarried the justice, -

That Sir, from what has been submitted above your judicious honour will surely
appreciate that the disciplinary Authority was in a hurry to prove the harsh and unkind

_punishment clse otherwise since the N.P.P. was served on me on 06.02.03 was 'sug)pused
(o et 15 days time from the date of receipt i.e. upto 21.02.03 and 22" and 23" being”

clased days | personally went to hand over the representation and delivered in iespective
offices on 24.02.03. '

That Sir, even if 1 could manage to submit my second appeal even on 21.02.03 at
GHY/K YQ the same would not have surely reached LMG before 24.02.03(Monday) and

(2}
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7 i i unkind to ssue the death séntence to me on 18.02.03(Aniexure -1} which you
/ “benevolent honour will surely appreciate,

“That Sit, 1 preferred an appeal against the N 1P 1o the DRM/LMG on 21,014,200
- tAmmesure -3y but as b uck would have it the same has been turned down without
as-igning any reason (Annexure-K)

That $ii, your benevolent honour’s attention is invited to the report of ihe
Accident Enqiury Comimitice appointed by the General Manager, N.F. Rly with Senio
Adwministrative grade officers namely-

(1) Chief Safety Officer, N.F. Rly.
(2) Chief Signal Engineer, N.F.Rly.
(3) Chief Motive Power Engineer, N.F.Rly. , ‘

to enquire and submit the report.

That vide para 10.0 of the report, elucidating the Remarks & Recommendation-
it was recommended that in‘a twin Signal fine between Kamakhya and Guwahat. The
feature of Starter Signal released by Advance Starter niay be provided immediately.

"The committee also recommended to convert the section into’ Conventional
Double Line instead of present twin signal line because Conventional Double Line vill
give higher safely provision then Twin Single Line (relevant report para 10.0 is enclosed

. as Aunexure-L) ’ o

The first part of the recommendation was implemented by DRM(8)/LMG vide
No TW/KYQ (BG & MG) of 17.1.02 by providing system of interlocking between
Starter & Advance Starter Signals.

The prover says, “Necessily is the mother of all invention™. Here, at Kamakhya
sialion on the relevant date of incident the systemn was unsafe, which gone un-noticed by
the Auntharity. But the alleged incident of accident although was indicative one but also
aniiced and controlled by my effort without harming to any life or property has greatly
canuibuted to the future safety aspect of Railways operations as revealed from the
camnutlee’s report. : '

In view of what have been submitted above and considering that a disastrous
impending nccident could be saved because of the timely initiative taken by me in
inforiming the on duty ASM at Gate Cabin No.ST/9 Saved A. Islam as may be evident

 frum his answer to QO Hos 3 and 8 of the Enquiry Proceedings dated 18 112007
tAnnasure-M) saymyg-

, “().3.How you haveé come to know that both the trains i.e. 5657 Up and 2435 Dn
are in the same line? '

. Ans: 1 have come to know through telephonic advice from ASM, RRI
Cab/RHTY Shri G C. Nath about the fact that 8057 up has started in the South Track and
2435 D, has already started from GHY in the South Track. 3]
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3.8 Tn addition to Siui GO, Math ASMALYQ did you fosin by sny hody elue that
Loty Lhe trains i.e. 5657 Up and 2435 Do, are in the saine route”

Ans: No body informed except Shri Nath, ASM/KYQ.”

! The Gateman, Gate No. ST/4 Shri B.K. Parida also adimitted during enquiry dated
| 21.11.02 (Annexure-N) that-

Q.4. How you have got information about both the trains in the same track?

_ Ans: 1 have been informed by on duty ASM/Gate Cabin about the incident and
i ; iminediately 1 have decided 1o stop the 2435 Dn. by placing detonators on the track and
thereafler rushed to KYQ and by showing red hand signal to stop 5657 Up which was
approaching on the South Track. The Driver has stopped his train short of Gate Signal.

[ am confident that my prayer will receive the balance of your justice as the
| Enqiury Officer, the Disciplinary Authority and the Appellate Authority, all remained
silent on the above stated issues and did work only on the tailor made report of the
Enquiry Officer. An early favourable order be passed and you would be gracious enough
{o reduce the severe punishment (removal), to save me and the members of my fwnily
frorn utter destruction and for which act of your kindness I shall remain grateful and shall
ever pray.

| shall be highly obliged, if your honour grants me personal hearing with a
dofence councel’s help. '

With profeund regards. _ .
' “Yours faithfully,

" Encl: Annexures-A to N | | ,' gﬁ'\ ff*{fSt‘/ G&MO@QW }{cxb;

as above in gé’ pages.

. (GIRISH CH.NATH)
Dt, 0j~052003 Guwahati ASM/KYQ Removed.
POSTAL ADDRESS:
C/o N.K. Das

Rly. Qtr.No.310/B

New Guwahati Rly. colony
p.O: Bamunimaidam, GHY
PIN-781021 '

]
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ANNEXURE - 1

OFFICE OF THE
DRM(S)/LMG.

No. TK/KYQ (BG & MG) Dated : 17-01=2002.

Sub ¢

3'1;‘

Correction Slip No.1 to the Station Working
Rules of KYQ(BG & MG) Dated 26=5-2000.

AS Up Starter of KYQ Station have been interlocked
with both North and South lines up Advance Starters,

The page No., 21, 22 and 23 of Appendix-B to the

SWR of KYQ have been according Ammended.

Replace old Page No. 21, 22 and 23 of
Appendix-~B by new Page 21, 22, and 23. |

CD?K - XX -



